BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 90 of 2015 (SZ)

IN THE MATTER OF

Application 90/2015 & 104/2016 (SZ) are filed by Zion Nagar Plot
Owners Welfare Association & Nandhivaram Radha Nagar Residents
Welfare Association before the Hon'ble National Green Tribunal (SZ),

regarding Dumping of garbage in the Nandhivaram Lake adjacent to
Radha Nagar and Zion Nagar.

Versus

Application No.90 of 2015 (SZ)

Applicant(s) Zion Nagar Plot Owners Welfare Association,
rep. by M. Ramesh Babu, Venkateswara
Nagar, Velacherry, Chennai.

Vs
Respondents (s) 1. Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai.

2. The District Environmental Engineer
Tamil Nadu Pollution Control Board
Kancheepuram.

3. The Executive Engineer, Nandhivaram
Guduvancherry Town Panchayat,
Kancheepuram District

4. The District Collector, Kancheepuram

5. The Secretary to Government, Public
Works Department, Chennai-9

6. The Chief Engineer, Palar Basin Water
Resources Development, Chennai— 5.

7. Venkatamangalam Panchayat
Rep. by its Commissioner

8. Kattankulathur Panchayat Union,

Maraimalai Nagar
rep. by its Executive Officer
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Application No.104 of 2016 (S2z)

Applicant(s) Nandivaram Radha Nagar Residents
Welfare Association

Rep. by its Secretary, Mrs.N.Bhuvana,
Nandivaram, Guduvancherry
Vs

Respondents (s) 1.The Member Secretary
Tamil Nadu Pollution Control Board

NO.76, Mount Road, Guindy,
Chennai.

2.The District Environmental Engineer
Tamil Nadu Pollution Control Board
Kancheepuram.

3.The Executive Engineer, Nandhivaram
Guduvancherry Town Panchayat,
Kancheepuram District

4.The District Collector, Kancheepuram

MEMO FILED ON BEHALF OF THE 3"° RESPONDENT

The counsel for the 3™ respondent submits as follows:

It is humbly submitted that the 0.A.No. 90/2015 & 104/2016 (S2)
are filed by Zion Nagar Plot Owners Welfare Association & Nandhivaram
Radha Nagar Residents Welfare Association, alleging dumping of garbage
in the Nandhivaram Lake adjacent to Radha Nagar and Zion Nagar.

It is submitted that the 3" respondent has complied with interim
orders and submitted status reports as directed by this Hon’ble Tribunal.
Meanwhile, the Government in policy, decided to upgrade the 3rd
respondent Town Panchayat as Nandhivaram Gljduvancherry Municipality,
and issued G.O(Ms) No.67, MA & WS (Election) Dept, dated 11.09.2021.
Consequently, the entire administration of the 3rd respondent Town
Panchayat has been taken over by the newly formed Nandhivaram
Guduvancherry Municipality. Now, the Nandhivaram Guduvancherry
Municipality is coming under the Director of Municipal Administration.
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Since the 3rd respondent Town Panchayat ceased to exist due to up
gradation as Municipality and the administration of Nandhivaram
Guduvancherry Municlpality s brought under the Director of Municipal
Administration, It is just and necessary to delete the names of 3™
respondent and Implead the right parties, in the interest of justice.

It Is therefore prayed that this Hon'ble Tribunal may be pleased to
pass appropriate orders to delete the name of 3 respondent from the
cause title and impleade the Commissioner of Nandhivaram

Guduvancherry Municipality for proper adjudication and thus render
justice.

<P
Dated at Chennai on th@jd/;y of February, 2022

)

Coun the 3" respondent
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APPENDIX.
NOTIRCATION.

b exercise of the powers conferred by clause (¢) of sub-section (1) of section 4 of the Tamil
Nadu District Municipalties Act. 1920 (Tamit Nadu Act V of 1920), the Governor of Tamil Nadu hereby
declares his intention to include within the jurisdiction of Tambaram Municipality, the entire areas comprised
n tha following kocal autharities, so as to constitute the same as a City Municipal Corporation:-
SiNo. Names of the local authorities

(1) Pallavapuram Municipality

(2) Pammal Municipalily

(3) Sembakkam Municipality

(%) Anakaputhur Municipality

(5) Chittapakkam Town Panchayat

(G) Madambakkam Town Panchayat

(7) Perungaluthur Town Panchayat

(8) Peerkankaranai Town Panchayat

(9) Tiruneermalai Town Panchayat

Based on the above inclusion, wards will be divided for the next ordinary election.

2. Any inhabitant of the said local areas or tax payer of the Municipalities, who desires to object
the proposal, may submit his objection in writing to the Government of Tamil Nadu within six weeks from
the date of publication of this Notification in the Tamil Nadu Government Gazsette. Objections, if any, in
wnting shoukd be addressed to the Additional Chief Secretary to Government, Municipal Administration and
Water Supply Department, Secretanat, Fort St.Georgs, Chennai-G600 009.

SHIV DAS MEENA
ADDITIONAL CHIEF SECRETARY TO GOVERNMENT

//True Copy//

2\
-

Section Officer
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\! "'h\q‘\
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APPENDIX.
NOTIFICATION-I.

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of Surandai
town panchayat to be the Surandai Municipality, the draft of the same

ha_ving been previously published, as required under sub-section (1) of the
said section 4.

Based on the above declaration, wards will be divided for the next
ordinary election.

NOTIFICATION — II.

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of Kalakkadu
town panchayat to be the Kalakkadu Municipality, the draft of the same

having been previously published, as required under sub-section (1) of the
said section 4.

Based on the above declaration, wards will be divided for the next
ordinary election.

NOTIFICATION - IIT.

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of
Thirukovilur town panchayat to be the Thirukovilur Municipality, the draft of
the same having been previously published, as required under
sub-section (1) of the said section 4.

Based on the above declaration, wards will be divided for the next
ordinary election.

NOTIFICATION - IV. :

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of
Ulundurpet town panchayat to be the Ulundurpet Municipality, the draft of

the same having been previously published, as required under sub-section
(1) of the said section 4.

Based on the above declaration, wards will be divided for the next
ordinary election.
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NOTIFICATION - V.

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of
Kundrathur town panchayat to be the Kundrathur Municipality, the draft of

the same having been previously published, as required under
sub-section (1) of the said section 4.

Based on the above declaration, wards will be divided for the next
ordinary election.

NOTIFICATION — VI.

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of Mangadu
town panchayat to be the Mangadu Municipality, the draft of the same

having been previously published, as required under sub-section (1) of the
said section 4. '

Based on the above declaration, wards will be divided for the next
ordinary election.

NOTIFICATION ~ VII,

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of
Kottakuppam town panchayat to be the Kottakuppam Municipality, the draft

of the same having been previously published, as required under sub-
section (1) of the said section 4.

Based on the above declaration, wards will be divided for the next
ordinary election.

NOTIFICATION — VIII.

In exercise of the powers conferred by sub-section (3) of section 4 of
the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920),
the Governor of Tamil Nadu hereby declares the local authority of Sholingur
town panchayat to be the Sholingur Municipality, the draft of the same

having been previously published, as required under sub-section (1) of the
said section 4.

Based on the above declaration, wards will be divided for the next
ordinary election.
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NOTIFICATION ~IX.

In exercise of the powers conferred by sub-section (3) of section 4
of the Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu Act V
of 1920), the Governor of Tamil Nadu hereby declares the local
authority of Nandhivaram-Guduvancheri town panchayat to be the
Nandhivaram-Guduvancheri Municipality, the draft of the same having been

previously published, as required under sub-section (1) of the said
section 4.

Based on the above declaration, wards will be divided for the next
ordinary election.

SHIV DAS MEENA
ADDITIONAL CHIEF SECRETARY TO GOVERNMENT
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